ST BOARD ACT, 1954

THE PEPSU TOWNSHIPS DEVELOPN
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To provide for the esmbhshment of ¢ Developmont Board For thie purposes of

srastencting sad developing townslups at wutable olsces o the Stare and setting
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CHAPTER §
Profinunaey

¢ SHORT TITLE: This Act may be called the PEPSII Townshins
Develomuent Board Ay, 1954,

Z DEFINITIONS: n this Act, unless the context otherwise regures -

] "Board” means the Patisla & Esst Puniab Stie Unlon Tovnshiss
Dievelopment Bowrd extablished under Section 3

() Lhanpas” weans the Chsinnan of the Boasd

€0y “Displaced Persen” mesns any person who, on scosmmt of the seruny up
of the Dominions of India and Pakisten or o accomnt of sl
distrbances o8 the foar of such disturbances in any ama now fonning
part of Pdkistan, inclnding any state which bas aceeded to Pakisan, b
been displaced from, or has left bis place of residesce o such wrea and
wh has subsequently been residing i any part of Tadia,

il “hember” megns o b of the Bonrd and nctedes S Chairaan

{ey  “Presenbed” menn? presorbed by mades made under gy Al

() “Township” meany any tows o be constracied and déveloped b the
Board in any part of the State for the seudement of displaced persons
thoreiy,
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Words and &xpressions used and not defined in this Aoy, but defined in the

Punjab Municipal Act, 1911 (Punjab Act, T of 1911), have the sume wieanings as
are yespectively m;‘i@odmmmm said Act,

THE State Govermment mny, by notification in the official Gazette,
establish & Board to be called the Patiala snd East Punjab States Union
Townships Development Board. for the purposes of constructing and
devaloping wwaships & such places in the State as it decms fin, sexding
therein displaced persons, exercising such other powers and discharging
such other functions as are conferred on, or may be assigned W, the Board
by or under this Act.

The Board zhall be a body corporate by the name aforesaid having
perpetual succession and a common seal, with power, subject o the
provisions ofSthis Act and the rules made thercunder, to scquire, own or
transfer propéity, both movable and inunovable, and may by the ssid e
sug and be sucd.

The Board shall consist of the Chairman and six other members 1o be
appointed by the Swmte Government, of whom, at least, two shall be
displaced pérsons settled in u Township.

‘Fhe names of members appointed under sub-section (1) shall be published
in the officinl Gazette and every such appointment shall take cffect fiom the
dats on which it is so published.

‘the terms of office of the Chairman and other members shall be such as
The Chairman or any other member may resign his office by writing under
kis hand sddressed to the State Government but his resignation shall wke
effect from thie date on which it is sccepted and notified in official Gasers.

A member shall hold office during the pleasure of the State Government,
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(4) A casual vacancy caused by resignation, death or removal of a member or
for any other reason ghall be filfed by fiesh appointment in accordance with
the provisions of Section 4.

E

6.

(1) The Board ,Jﬁay, from time to time, with & view 1o give effect to the
purposes of this Act appoint one or more committees consisting of such persons as
it thinks fit,

i
(2} The Board inay: -
{a)  refer to such committee for inguiry and regort any matter relating to any
of the purposes of this Act,

(b)  delegate to such Commitice, by a specific resolution and subject to any
rules made in this behalf, any of the powers or duties of the Board
relating to the subject matter for which such Committee has been
appointed. _

(¢}  The Board may, at any time, for reasons to be recorded, dissolve or alter
the consfitution of any such Committes.

{d) Evey Committee shall cany out any instruction given to it by the
Board, and ¢very final decision of such Committee shall, subject 1o any
rule to the contrary, be laid before the Board for confirmation,

7.
No act or proceedings of the Board or of any of its Committees shall be
invalid by reason only of the existence of any vacancy amongst its
members or any defect in the constitution thereof,

8.

(1) No pmoxiwhd directly or indirectly, by himself or by any partner, has any
share or integgst, in any contract with, by or on behalf of the Board, or in
any businéssy industry or concern, connected with the construction and

development of a township under this Act except as a share-holder {other

than a director or managing agent) in an incorporated company, or holds
any office of profit under the Board, shall become or continue to be a
member of the Board.
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Provided that no such member shall be deemed 1o have any share or interest

in any such contract by reasou only of his being: -

{a)

)

{2}

£33

(45

&3

A share-holder in, or a moember ofl any dorporated or registered
company with which any such contract has been entered into by the
Bowrd, or

A person to whom the Board has sold, leased, let out an hire or allowed

any propesty.

S‘ni:jeéz to the provisions o subesecton £3) of section 35, the State
Government may, by notiflcation in the official Gazette, emove from

P Nt ‘f‘"‘* TARIN ‘»ﬁ?%_"“;‘:;::ﬁ

offiee any Member of the Bosird wwhi, (s it opin
t pay of the disquuhificsiions harein before Land

The Board shall moct at such times and places, and shall, sulbdect 1w the
provisions of this section observe such rules of procedwre v repuwrd o
wransaction of business at its meetings as may be preseribed,

Provided that the Chaioman may, whenever be thinks fit, aod shull,
upon the written request of not less than two members. call a special
mpedmng

The quorum necessary for the transaction of business at a meeting of the
Bosrd shall be three members,

Provided that where the business to be trunsacted st any suoh
mesting lnvolves the preparstion of any schieme under Chapter-1ii, the
quoram shall be fouwr, :

The chaiman or i his sbsence, any manber chosen by the members
present from among themselves shall preside at a meeting of the Board.

All questions at any meeting of the Board shall be decided by a majority of
the votes of the members present and voting, and in the case of ap equality
of votes, thy Chalmsn or in his absence the person presiding, shall have
woed exercise a second or casting vote,

Mimutes of the procesdings of esch meeting (together with the names of the
members present) shall be recorded in & book to be provided for the
purpose, and shall be signed by the person presiding a1 the nest casuing
meeting, and the minutes shall be circulated o cach member and shadl, ot
all reasonable times, be open to inspection by any member during office
hours free of charge,
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Thi¢ Board may associate with itself, in such manner and for such
purposes as may be preseribed, any person whose assistance or advice it may
desire in carrying out any of the provisions of this act or rules made thereunder;
and ‘such person shall have a right to take part in the discussions of the Board,
relevant to the purposg, but shall nothave a right to vote.

..

Subjéct to the provisions of this Act and any rules made thereunder.
the Board, may appoint such officers and servants s it considers necessary fur the
efficient perfonmance of its functions on such terms and conditions of service as it
may consider propgsr.

12.  ADMINISTRATOR OF THE BOARD:

(1) There shiall be an Administrator of the Board who shall be appointed by
the Stafe Government on such terms and conditions as may be
prescribed. 4 _

(2) The-Administrator shall be the ex-officio secretary to the Board and
shall have the right to speak at, and otherwise take part in, any meeting,
but shallynot have the right to vote.

(3)  The Adsjiinistrator shall be the principal exccutive officer of the Board
and all other officers and servants of the Board shall be subordinate to

PTER — I
FUNCTIONS ANDPOWERS OF THE B!

13.  EXTENT OF JURISDICTION.OF THE.BOARD:

(1)  The jurisdiction of the Board.shall extend to every township constructed
and-developed by the Board under this Act and the State Government
may; by notification in the official Gazette, specify the teritorial limifs
of every such township-and the area so specified shall be called the area
of operation of the Board. :

- ) g &
(2) The State?}Government may, from time to time, by a like notification,
extend of vary the limits of such area of operation of the Board.
\
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(3)  The Board shall carry out all or any of its functions and exercise all or
any of its powers within the area of its operation. **

(1) The Board shall, as soon as may be, after the area of its operation has been
specified in relation to a township under sub-section { i ) ‘of Section 13, prepare a
scheme in the prescribed manner for the construction and development of the
wowrmhip for the purpose of rchabilitating displsced percons and take all such
measures 45 may appear to it to be necessary for carrying out such rehabilitation,

(2) A scheme to be prepared by the Board under sub-section (1) shall, among
other things, provide for: -

{a) The laying out of the locality to be developed.

{b) The purposes for which particular portions of such locality are to be
atitized

{¢)  The laying out of streets and buildings.

{d) Roads, drainage, sewerage and water-supply lighting of strects, and
public health, sanitation and social welfare.

{¢)  Constraction of residential or other buildings.
“
[§3) Smfz%mh& maiters as may appear necessary to the Board for
carrying out the purpose of this act,

{3) The Board f‘hay at any time alter or vary 8 scheme prepared by it under sub-
section {2). ’
(4)  Any scheme for the construction and development of a township prepared
by the Board und¢r sub-section (2) or any alteration in or modification of, such
scheme under sub-section (3) shall, if so, required by the State Government be
sub-mitted by the Board to the State Government for approval.
15. GENERAL POWERS OF THE BOARD:

(1)  Subject to fhe provision of this Act and the rules made thereunder the
Board shall Bave powers to do anything consistent therewith, which may in its
oymo&byﬁmaexyeﬁmtﬁrwapmpmofcmmomitsﬁmcﬁms
under this Act.
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(2)  Without prejudice to the generality of the foregoing provision, the Board
shall have power: -

(a} to acquire and hold such property, both movable and immovable, as the
Board may deem necessary and to sell, lease or otherwise transfer any such

property.

(b) to construct residential or other buildings.

(c) subject to such rules as may be made in this behalf by the State
Government to advaace to a displaced person, or to any other person s loan

for industizal or business pucpeses of fop (CIRIUCINg rosSrnent it

Eon

buildings.

(d) to sell, lease or let out on hire any building or site belonging to the Board o
any person on such terms as may be prescribed.

(e} to promote or cause to be promoted any trade. business or industry for the
development of the township.

(f) to make provision for drains, sewers, water supply and the lighting of
streets.

(g} to ma&emke measures to promote public health sanitation, education and
social welfare and to promote or operate schemes of water supply, drainage
and irrigation.

{(h) to perform §uch other functions as may be prescribed,
16. AMOUNT DUE TO THE BOARD TO BE FIRST CHARGE:

Notwithstanding anything contained in any law for the time being in
force, where a loan has been advanced to a displaced person under clause {¢) of
sub-section (2) of section 15, or where a building or site has been sold or leased or
let out on hire under clause (d) of the Board on account of the loan, sale, lease or
hire together with any interest thereon, shall be a first charge on the building,
machinery stock and other assets belonging to such person.

i7. POWERS OF THE BOARD TO APPLY CERTAIN PROVISIONS OF
THE PURAB MUNICIPAL ACT TO TOWNSHIPS: -

The State Government may, by notification in the official Gazette apply to
any township or a part thereof, with such adaptations and modifications not
affecting the substance as may be specified in the notification, all or any of the
provisions of section 61 10 79, 82 to 92, 96 to 110, 113 fo 121, 1214, 122, 123,
125 to 168. ¥




170 to 170F, 172 to 185, 188 to 197, 199, 201 to 207, 209 to 222, 224 to 228 and

230 of the Punjab Municipal Act, 1911 (Punjab Act IIl of 191 1} Union in so far as
such provisions are #iot inconsistent with the provisions of this Act.

18. POWERS TO CALL FOR REPAYMENT BEFORE AGREED PERIOD: -

Noththstar;dmg any agreement to the contrary, the Board may, by notice
require any person fo whom a loan has been advanced under this Act to repay
forthwith in full with interest thereon any such loan.

fay  If it appears 1o the Board that false or incorrect information in any

o
LYY

material particulsss has been given by the prison bratmiag the leun,

(b)  If the person has failed to comply with any ¢
the Board in respeet of the loan, or

(¢}  Ifin the opinion of the Board there is a reasonable appichension U the
person is unable to pay his debt or that insolvency proceedings or
proceedings for liquidation are to be started against him; or.

(dj  H 1t is pecessary in the opinion of the Board for any other reason to
protect the interests of the Board.

19, MODE OF RECOVERY OF LOAN: ~

If the amount of loan or any instalment thereof or any interest thereon
which has become due to the Board in accordance with the terms of the contract or
uader the provisions of this Act, has not been re-paid, then:-

(a)  Without prejudice to any other remedy provided by law, such loan
mstalment or interest may be recovered as arrears of land revenue, or.

(b)  Where such loan was taken for the purposes of trade business or
industry, the Board may, subject to such rules as may be made in this
bebalf by the State Govt. take charge of the trade, business or industry
of the person on such terms and conditions as may be agreed upon,

20.

(1}  The Administrator or any other officer empowered by the Board in writing
in this behalf may, by order, require any person to whom s loan has been advanced
or to whom a building or site has been leased or let out on hire to furnish such
information or to produce such books of sccounts and other documents for
inspection at such time and place as may be specified in the order and such person
shall comply with such order.
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(2) The Administrator or the other officer 50 empowered may inspect such
books of accounts or documents produced and take extracts therefrom.

(3 The Administrator or such other officer making the inspection or any
person working onder his orders, shall not communicate or allow to be
communicated to any person not legally entitled thereto any information relating
1o the affairs of such person,

{4) I any person conuavence the provisions of sub-section (1) or sub-
section {3), he shall be punishable with imprisonment which may extend fo one
month or with fine which may extend to two hundred rupees or with both.

RECOVERY OF ARBEADS OF TANCO A (4
ARREARS OF LAND REVENUE AFTER NOTICE:

SUMS AN

{1}  If any person fails to pay on the date on which pavment 13 due any tax, or
any instalment of any tax, or any fee or any other sum (not being a loan)
due to the Board under this Act, or due to the Board as rent for any
movable or immovable property under the control of the Board, the Board
shall mdmariy within fifteen days after such date cause a notice of demand
to be served on such person or delivered at or affixed to his place of
residence, or addressed by registered post to such plave of residence or any
other place where he may be known to reside and if vo payment is made
until the exfmy of three weeks from the date of the issue of such notice, the
amount of the amear claim may if cedified by the Administrator, be
recovered as arrears of land revenue,

(2)  Any postal charges incurred or any fee leviable for the notice of demand
under sub-section (1) may be added to the arrear claim and recovered as
such.

CHAPTER - IV
PROPERTY, FINANCE, ACCOUNTS AND AUDIT

22, -
All property movable and immovable, and all assets and funds owned or
acquired by the State Government for the purposes of construction and
development of any township at any time before the establishment of the
Board, shall on such establishment and subject to such conditions as may
be prescribed, vest in the Board.

23.

All expenditure incurred by the State Government at any time before the
establishment of the Board for any of the purposes under this Act shall be
deemed to be the expenditure of the Board,

o 3o
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FUND OF THE BOARD: -

The Board shall have its own fund and all grants and advances made to it
from time to time by the Central Government or the State Government and
all receipts of the Board shall be credited thereto and all payments by the
Board shall be made therefrom.

Save as mayf; be preseribed, all moneys belonging to that fund shall be
deposited §n such scheduled baok or invested in such securities as may be
approved by the State Govermment.

POWER OF THE POARD TO 5PEND: -

Subject w osuch Hmbmtions and restriciions oa the
Board as may be preserived, the Bowrd shall have power without o
to the State Government to spend such sums as it thinks fit for the purposes
of this Act and the rules made thereunder, and such sums shall be deemed
o be the expenditure payable out of the funds of the Board,

Provided that no sum shall be expended by or on behalf of the Board
unless the expenditure of the same is covered by a curvent budget grant
sanetioned by the State Government,

REPAYMENT OF LOANS AND INTEREST BY BOARD: -

All joans advanced to the Board by the Central Government or the State
Government together with the interest accruing fhereon at such rate as may,
from time to time, be fixed by the Central government or the State
Government, as the case may be, shall be a first charge on the fund of the
Board and the Board shall repay such loans with the interest thereon o such
manner and in such number of installments as may be determined by the
Central Government or the State Government ds the case may be, and every
such repayment shall be deemed to be a part of the expenditure of the
Board

For the purposes of any loan granted to it by the State Government, the
Board shall be deemed to be a local authority within the meaning of the
Local Authorities Loans Act, 1914, (IX of 1914),

BUDGET: +

The Board shall prepare, in such form and at such time as may be
prescribed, Y2 Budget in respect of every financial year showing its
estimated receipts and expenditure during the financial year and submit it to
the State Government who may sanction the budget with such alterations
and modifications, if any, as the State Government may deem fit.

A copy of the budget of the Board as so sanctioned shall be forwarded by
the State Government to the Central Government.

Contd.... B 1L,
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28.
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A L RYT: ~

The Board shall, as soon as possible after the close of a financial year,
prepare in such form and before such date as may be preseribed an annual
report (including a statement of its assets and liabilities at the close of that
financial year) giving a true and faithful account of its activities duning the
financial year, and copies thereof shall be submitted by the Board to the
State Government.

ACCOUNTS AND AUDIT: -

The Board shall cause to be maintained such books of aceount and other
bouks in relation 1o its accounis in such form and in sueh manner as roay be
preseribed.

The accounts of the Board shall be audited by such suthority (hereinafter
referred to in this scction as the “auditor™), at such times and in such
manner as may be prepared.

The auditor shall be furnished by the Board with a copy of the annual report
(including the statement of its assets and Habilities) for the financial year in
respect of which the accounts are to be audited and it shall be the duty of
the auditor to scrutinize the statement together with the accounts and
vouchers relating thereto and for this purpose, be shail at all reasonable
“mes have access to the relevant books, registers, accounts and other
documents of the Board and shall also have power to examine any officer
or servant of the Board in relation to such accounts. ~

The auditoy Shall prepare 2 report on the aforesaid report and accounts
(including the statement of assets and liabilities) audited by him and
forward copies thereof to the State Government and the Central
Govermment together with a statement whether in the opinion of the
auditor, the report and accounts are complete and true in all material
respects and exhibit a true and correct view of the state of affairs of the
Board, and whether any explanation or information from the Board was
called for and whether it has been given and whether it is satisfactory.

The State Government may, give to the Board general instructions to be
followed by the Board and such instructions may include direction to the
Board regarding the exercise of its powers and performance of its duties
under this Act in such manner as may be binding on the Board.
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The Board shall furnish to the’ State Govt. at such time.and in such form and
manner as may be prescribed or as the State Govt. may direct, such retums and
statements and such particulars in regard to any proposed of existing scheme as
the State Govt. may, from time to time sequire,

The State Govt. may at any time by order in writing addressed to the
Administrator require the Board to furnish it with such information, statement,
report or documents in regard to any matter relating to the functions or acts of the
Board or any.of its members, officers or servants and the Administrator shall
withoit delay Gomply with such order arsordingly.

FOWER TO PROHIBIT EXECUTION OF RESOLUTION OR ORDER OF THE
BOARD: - ;

The State Govt. may, by order in writing, prohibit the execution or Rurther
execution of resolution or order passed or made under this Act by the Board, if'in
the opinion of the State Government such resolution or order is of such nature as
to cause obstniction, annoyance or injury to the public or to any class or body of
persons lawfully employed, or a danger to human life, health or safety or void or
affray or is otherwise prejudicial to public interest and may prohibit the doing or
continuance by any person of any act in pursvance of or under cover of such
resolution or order.

I, in the opmxon of the State Govt. an emergency exists, it may direct ‘tiiat any
work or acts which the Board is empowered under this Ast to execute or do, and
the immediate execution or doing of which, is in its opinion; necessary for the

 safety or protection of the public, shall forthwith be executed or done and that the

expense of executing the work or of doing the act shall be paid out of the fund of
the Board,

If the expensarordered to be paid under sub-section (1} is not forthwith paid, the
State Govi. may make an order directing the person having the custody of the
balance of the fund of the Board to pay the expense, or so much thereof as may
from time to time be possible, from that balance in priotity to all other charges,
against the same. _ '

When the State Government has made an order under section 32 or 33, the Board:
may, within fhree months of the date of receipt of such order, make such
representation’ to the State Government as it thinks fit and if no such
representation is received within the pediod specified or if on consideration ifa

. X
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35. P R _OF NT TO SUPERSEDE BOARD: -

(1)  If in the opinion of the State Govemment the Board becomes incompetent
to perform or has persistently made default in the perfonhbnce of the duties
imposed, on it by or under this Act, or exceeds or abuses its powers, the State
Government may, after consultation with the Central Govt., by notification in the
official Gazette, supersede the Board for such period as may be specified in the
notification. '

Provided that before issuing a notification under this sub-section (1), the
following consequences shall ensue, namely: -

(a) All the mcmbe:s of the Board shall, as from the date of the supersession,
vacate their offices as such members.

(b) All the powers and duties which may, by or under the provisions of this
Act, be exercised or performed by or on behalf of the Board shall, during
the period of supersession, be exercised and performed by such person or
persons as the State Government after consultation with the Central Govt.
may decide. )

(c) All property vested in the Board shall, during the period of supersession,
vest in the State Government.

(3)  On the expiration of the period of supersession specified in the notification
under sub-section (1) the State Govi. may, afier consultation with the Central
Govt.

® Extend the period of supersession for such further term as it may
consider pecessary; or
() Cmstx!pteﬁthe Board in the manner provided in Section 4.

36. DELEGATION OF POWER: -

The Board‘may, with the previous approval of the State Govt., by general
or special order in writing delegate to the Chairman or any other Member officer
or servant of thie Board subject to such conditions and limitations, if any, as may
be specified in the order, such of its powers and duties under this Act as it may
deem necessary for the efficient running of the day to day administration of the
Board.

<
All orders fand decisions of the Board shall be authenticated by the
signature of the Chairman or any other member empowered by the Board in this
behalf, and all contracts and instraments entered into or made by the Board shall
be executed by the Administrator or any other officer of the Board empowered by
the Board in this behalf.

Contd.... P.,. 14...
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38.  DISPUTE: -

If any dispute for the resolution of which this Act does not otherwise provide,
arises between the Board and any other local authority, the mattet:shall be referred to the
State Government and the decision of the State Govt. thereon shall be final,

vaidedthatwh&esuchdisputemdstsbetwecntheBoardandaCanmnmem
Board, the decision of the State Govt. shall be subject to the approval of the Central Govt.

39. PQWEROFENIRY: -

Whenever it is necessary for the Board to carry out any of its works or to make
any survey or examination or investigation, prefiminary or incidentai t0'the exeicise of
powers or the performance of duties by the Board under this Act, any officer or servant of
the Board, generally or specially empowered by it, may enter upon any land or premises
between sunrise and sunset after giving reasonable notice of the intention to make such
entry to the owner or, occupier of such land or premises, and at any other rime with the
consest in writing “of ‘the owner or occupier of such land or premises, for the purpose of
the carrying out of such works or the making of such survey, examination or
investigation.

Any land required by the Board for carrying out any of the purposes of this Act
shall be deemed to be needed for a public purpose and such land shall be acquired for the
Board as if the proisions of part VII of the Land Acquisition Act 1894 (1 of 1894) were
appﬁa&;g it and the Board were a company within the meaning of clause (e} of section
3 of the said Act. -

5 A
All members of the Board, and all officers and servants of the Board whether
appointed by the State Govt. or the Board, when acting or purporting to act in pursuance
of any of the provisions of this Act, shall be deemed to be public servants within the
meaning of Section 21 of the Indian Penal Code (Act XLV of 1860).

42. PROCEDURE FOR PROSECUTION: -

Unless otherwise expressly provided, no Court shall take cognizance of any
offence under this Act or under any rules made thereunder except on the complaint of the
Board or a person empowered by the Board in this behalf.

43. BAROF LEGAL PROCEEDINGS: -

No suit or other legal proceeding shall lie against any officer or servant of the
Board in respect of anything done or purported to have been done in good faith under the
provisions of this Act. - .

L*’_ )‘?
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(1) When all"te townships under this Act have been constructed and
developed or have been so far constructed and developed as to render the
continued existence of the Board, in the opinion of the State Govt. unnecessary,
the State Government may by notification in the official Gazette, declare that the
Board shall be dissolved on such date as may be specified in the notification and
the Board shall be deemed to be dissolved accordingly.

(25 ONAND FROM THE SAID DATE: -

(@)  All propertics and funds placed ot the disposal of the Board, alf
properties situated within the area of operation which immediately
~ before the said dat¢ were held by the Board, and all dues realisable
by the Board, shall vest in, and be realisable by the State
Government. .
(b) Al liabilities, which, immediately before the said date, were
. enforceable against the Board, shall be enforceable against the State
Govt.

(¢)  For the purpose of competing the execution of any work undertaken
but not fully executed by the Board, and of realising properties,
funds and dues referred to in clause {a), the functions of the Board
under this Act shall be discharged by the State Gowt.

(d) The State Government shall keep separate accounts of all moneys
respectively received and expended by it under this Act until all
loans raised thereunder have been repaid and untl all other liabilities
referred to in clause (c) have been duly met.

Township in such p;‘opor&on as the State Govt. may by order determine.

y ¥
45.  POWER TO MAKE RULES: -

() The Statey Government may, subject to the conditions of previous
publication, by nétification in the official Gazette, make rules for carrying out the
purpaoses of this Act.

2 In particul\ar, and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters namely: -
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(2) The term of office of members, the manner of filling casual vacancies and
the allowances or fees to be paid to any member or associate member of the
Board;

(b) The terms and conditions of service of officers and servants of the Board
under section 11;

(c) The terms and conditions of service of the Administrator under section 12;
{4} The fnctions aud duries of the Administratos;

(&) The manner in which the accounts of the Boara shai] be maintained and the
timne at which the accounts shall be audited.

(f) The terms on which loans shall be advanced to persons;

(8) The terms on which a building or site may be sold, leased or et out on hire
to any person;

(i) The form in which and the time at which the budget and annyal report
(including the statement of assets and liabilities) of the Board shall be
prepared,

() The services of notices and orders under this Act;

(k) Any other matter which has to be, or may be prescribed under this Act.
(3)  Allrules made under this Section shall be published in the official Gazette,
(4 Any rule made by the Board under thig Act, may provide that a

contravention thereof shall be punishable with fine, which may extend to five
hundred rupees.




46, POWERS TQ MAKE BY-LAWS: -

The Board may, after previous publication and with the previous approval
of the State Government, make by-laws for determining the procedure for
conducting the business of the Board and for such other purposes as the State
Government may, from time to time, by general or special order, direct.

47.  REPEAL AND SAVING: -

“he Padala & East Punjab States Usion Townships Development Board
Act, 1954 (President’s Act 3 of 1954}, is hereby repealed but notwithstanding such
repeal anything done or any gction taken in the exercise of any power conferred by
¢ under the said Act (ncluding ungs decreo! © have bepen validly done and
actions decmed 10 have been validly taken under the provision 1o section 47 of the
satd Act) shall be deemed to have been done or taken in exercise of the powers
wonferred by or under this Act, as if this Act was 1n force on the day on which
such thing was done or action was taken.

L nd
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